
sector. On conclusion of the deliberations of the meeting, 
a protocol was signed by both sides on 12th July. 1996.

(b) Following issues were discussed during the 
above meeting;

(i) Review of the cooperation m Design and 
Construction.

(ii) Up-dated technology in Mining.

(iii) Deputation of Russian Experts.

(iv) Modernisation of Selected Mines,

(v) Evaluation of Mineral Deposits.

(vi) Coal Slurry Transportation.

Closure of Coffee Marketing Board

*239. DR. RAMKRISHNA KUSMARIA ; Will the 
Minister of COMMERCE be pleased to state ;

(a) whether the Government have decided to wind 
up the Coffee Marketing Board;

(b) if so. the reasons therefor; and

(c) the steps taken to safeguard the interest of the 
Coffee consumers from exploitation due to uncontrolled 
exports of coffee?

THE MINISTER OF STATE OF THE MINISTRY OF 
COMMERCE (SHRI BOLLA BULLI RAMAIAH) ; (a) and
(b). No, Sir. The Government has only decided to 
liberalise the marketing of coffee by all growers through 
introduction of 100% Free Sale Quota from 1996-97 
season. The Coffee Board will continue to exist.

(c) The production of coffee in the country is much 
more than domestic demand and only the surplus is 
exported. Further, export of coffee is regulated by an 
export permit system operated by the Board, Also, 
import of instant coffee including decaffeinated instant 
coffee in consumer packs is permitted on payment of 
applicable customs duty.

[Translation]

Demurrage charges in BCCL

*240, PROF. RITA VERMA : Will the Minister of 
COAL be pleased to state ;

(a) the yearwise details of the amount spent by 
BCCL on the demurrage item during the last three years:

(b) the reasons for paying the demurrage;

(c) the details regarding item-wise demurrage paid 
during the last three years: and

(d) the steps taken by the Government to minimise 
the demurrage of items in BCCL?

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRIMATI KANTI SINGH) : (a) to (c). The 
expenditure incurred by Bharat Coking Coal Ltd. under

the head “Demurrage’ during the last three years was 
as under :

1993-94

1994-95

1995-96

(Rs. in lakhs) 
Provisional

732.81

679.56

850.23

The demurrage is required to be paid when loading 
of rake is not completed within the permissible loading 
time allowed by the Railways. The reasons for such 
delay occurring occasionally inter-a lia  include the 
following ;

(i) Inadequate free time allowed tor loading in 
sidings where manual loading takes place.

(ii) Break down of equipment at loading point;

(ill) Power failures affecting crushing of coal 
through feeder breakers;

(iv) Less transportation of coal to the sidings due 
to break down of equipm ent and other 
reasons.

The record for item-wise payment of demurrage is 
not maintained by the coal company.

(d) Following steps have been taken by the coal 
company to reduce the incidence of payment of 
demurrage at the loading end :

(i) Action is being taken to ensure that adequate 
stock is available at the loading sidings;

(ii) Continuous monitoring of the loading at each 
of the sidings is undertaken to check the 
incidence of left behinds.

(iii) Adequate and standby loading arrangements 
are being made to reduce the loading time.

(iv) In case of mechanical failure of the loading 
system, intim ation is being sent to the 
Railways for defering the placement of rakes.

(v) The link roads from the colliery to the sidings 
are being im proved to reduce the 
transportation time and bottlenecks.

[English]

Closure of UP State Brushware 
Corporation Lim ited

2111. SHRI PRAMOTHES MUKHERJEE : Will the 
Minister of INDUSTRY be pleased to state :

(a) whether the State of Uttar Pradesh had decided 
to wind up or close down a Public Sector Undertaking 
namely “UP State Brushware Corporation Lim ited” 
Moradabad;



(b) whether a large number of employees were 
abruptly thrown out of employment;

(c) whether the Government issued subsequently 
order for em ploying the employees of the said 
corporation in other departments;

(d) whether despite orders, most of the employees 
have not yet been given employment; and

(e) it so. the reasons therefor"^

THE MINISTER OF INDUSTRY (SHRI MURASOLI 
MARAN) ; (a) to (e). U P State Brushware Corporation 
Ltd.. Moradabad is a State Government undertaking 
and as such it is not within the administrative lurisdiction 
of the Central Government.

Revival of The Sathe B iscuits and Chocolates Ltd.’

2112. SHRI RAM NAIK : Will the Minister of 
FINANCE be pleased to state :

(a) whether Government are aware that The State 
Biscuits and Chocolates Ltd ' Pune has stopped its 
production and closed its working;

(b) whether the above company was declared sick 
and the BIFR was trying to revive the company;

(c) if so. the facts and the details thereof; and

(d) the efforts made so far by the BIFR for revival 
of the company?

THE MINISTER OF FINANCE (SHRI P
CHIDAMBARAM) ; (a) to (d). The Board tor Industrial 
and Financial Reconstruction (BIFR) has reported that 
M/s. Sathe Biscuits and Chocolates Company Limited 
was registered with it in 1991 under section 3(1) (O) of 
the Sick Industrial Companies (Special Provisions) Act. 
1985 (SICA) The BIFR directed the Operating Agency 
(OA) to issue advertisement seeking offers for change 
in com pany’s m anagem ent. In response to the
advertisement, a number of enquiries were received. 
The promoters of the company alongwith a co-promoter 
also submitted a revised revival proposal. The BIFR in 
Its hearing held on 10.09.1996 directed the OA to 
examine and analyse the proposal from the point of 
view of its technical, commerical and economic viability 
and discuss the matter with all concerned.

Indo-ltalian Economic Cooperation

2113. SHRI NAMUL' ) DIWATHE : Will the Minister
of FINAN E be pleased to state :

(a) !!ie s ta tus of the Indo-lta lian  econom ic
cooperation since the onset of liberalisation process in 
July 1991 till September 1996;

(b) the details of Foreign Direct Investment proposal 
approved so far/under consideration and their likely 
tnripact on the economy of the country;

(c) whether the Government have initiated the 
dialogue between the policy makers, businessmen and 
professionals of the two countries and if so. the details 
of the outcome thereof; and

(d) the details of strategies worked out for promotion 
of FDI from Itlay in industrial ventures and promotion of 
exports and targets set and realised so far during the
current year"'’

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM) ; (a) to (d) Indo-ltalian Economic 
Cooperation is generally monitored and reviewed at 
the meetings of the Indo-ltalian Joint Committee for 
Economic Cooperation. Since vJuly. 1991 three meetings 
of the Joint Committee have been held. During 1996. 
the Italian Government has also committed soft loans of 
100 billion Lire to India.

Besides interaction at official levels, interactions 
between the businessmen of the two countries have 
also taken place through a large number of visits by 
business delegations These interactions have resulted 
in a significant increase in bilateral trade and economic 
activities.

Promotion of FDI from Italy, and exports to Italy is 
being done by dissemination of information through 
various channels and fora including Indian Embassy in 
Rome, and through frequent interaction between Indian 
and Italian partners.

Indian exports to Italy have increased from US$ 
558 47m in 1990-91 to US$ 1016,5 m. in 1995-96. 
Exports amounted to US$ 378.83 million during April to 
August. 1996. 186 foreign direct investment proposals 
from Italy tiave been approved from August. 1991 upto 
September. 1996. 14 FDI proposals were approved 
between April and September, 1996.

Opening of Insurance/Banking Sector for 
Foreign Companies

2114 SHRI KRISHAN LAL SHARMA ; Will the 
Minister of FINANCE be pleased to state ;

(a) whether the Government are aware of the 
observations of the World Economic Forum wherein it 
has been stated that opening of Indian insurance and 
banking sector, for foreign companies is essential to 
achieve the target growth percentage; and

(b) if so. the reaction of the Government thereto?

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM) ; (a) and (b). Yes. Sir. The Government 
have seen some Press reports on the reported 
observations of the World Economic Forum 1995-96 
held on October 27-29, 1996 at New Delhi. The policy 
of the Government in this regard has been laid down in 
the Common Minimum Programme (CMP) of the 
Government which says that; "There is room for public 
sector companies to co-exist and compete In the


